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central AOMINI strati WE tribunal principal bench

0 . A.No.2^2/97

New Oslhij this the A day of February,2000«
HON »BLE MR.S. R.AOIGE, VICE CH Al RP1 AN ( a) .

HON'BL E FIR.KULDIP SINGH,P1 E)1BER(3)

3nt. Karl sen Kaur,
l/o Bi ri 0. S.Nahendru,
r/o Flat No.19d(LIG Flats),
pocket-3, Paschifnpuri.
New Dslhi .Applicant.

(By AdwJcate: Biri 0.S.Rabtendru)

Ver sue

Govt. of NCT of Delhi
th rough

1. Oiief Secretary,
Old Secretariate,
Shyam Natb Plarg,
O^hi*

/

2. Director of E^ucation.
Old Secretariate,

Shy am Nath Matg,
I^Blhi. .•••Respondents*'

(Npneiapp-eareif)

ORDER

HON 'BLE WR. S.R.ADIGE. VC( a)

Applicant challenges th e r ecrui tra ent poli of

respondents for posts of Trained Graduate Teacher/Languaga

Teacher, by iJiich different cut-off marks h awe been provided

for sppoinbe^t of Rale and Fenale TGT/LT. /^plicant als)

diallenges respondents* sch em e of gi ving addl. weight age to

certifi cates h aving education for All ( EFa) certificate,
outstanding ^orts p ersons, widows domiciled in Delhi

and Wards of ax-servi cam en/def en ca p er so nnd./freedom fighters

(domiciled in Dalhf.),

2* On 21.1.97 respondents issued an advertisenent

(Annexure-a/I ) inviting applications for vacancies of TGTs/
LTsmale and female in various subjects from tho se tiio held
Valid registration card with Bnployroent Exdiange as on

31.12.96. Applicant applied in re^onse to that advertisenent



(p<v

- 2 -

As a very laigs nunber of ^plications uars received^

respondents dispensed with the systan of written exam#

and/or interview for making sal ections^and decided to
give appoinbBent based on a sdiane whereby the merit

of the candidate was assessed on the basis of the marks

obtained by then in their academic career (Annexure-^Z)#

As per this sdieme, applicant secured 58^ arks u#iile

the last f enal a candidate appointed in her category

secured 65?$ marks. Applicant cont^ds that there was

a much lower percentage of cut off marks in the case

of male candidates in her category, and as male candidates

with lower percentage of cut off marks were selected,

it amounts to geneder discrimination and is hence viol ati va

of Articles 14 and 16 of the Q3nstitution*

3. This very issue was considered by a Bench of this

Tribunal in 0 a No.2274/97 Mrs, Nitika Garg Vs. Govt. of NCT

of Delhi & 0 rs, and by order dated 2,7,98 the Oa was

dienissed# i^ile doing so it was noted that although the

advert! sen ent calling for applications did notm^ition

thgt male ahd female candidates would be osnsi dared

separately, the Bench found that all along the practice

and polity oif respondents were to consider mala and fen^e

candidates separately. Further: the Bench noted that the

number of posts that existed ware sanctioned separately,

and the vacancies under the h;eiiding 'males* and 'fenales*

were also shown separately in almost every selection,

ihile dienissing the 0 A> the Bench relied upon various

other rulings also,

4, Ue as a Qj-ordinate Bench re^ectfully agree with

the spntiusifens arrived at in order dated 2,7.98 in Mrs.Nitika

Garg's case (supra). Further we see nothing illegal or

arbitrary in giving addl, weigh tag e to candidates possessing

th9 EFfl esrtifiMts, or to certain .social catagortaa

Oa outstanding sports men, uldousCdomldled in (£lhl )
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or usrds of defencs p srsonnsl/ex-serv/icdnen/freecfein

flghtsrsCdotnicil ed in

5. Thg Oa Warrants no interference# It is

dienissed# No costs#

( PIR.KUI^OIP SINGH )
l*iEPIBER(3 )

( S. R.ADIGe/)
yiCE chairman (a).
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